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UEREIER
A fergEmT
¢ feett, 20 waTT, 2026
°. 45023/04/2026-91.F..—Fr= 1= qere I oo (1.0 9. TF) 7aiq ST qeear
g9 (. TE.UF.), Fxa Rea qfom aa (@ aw fF U6) Ferd siEiw qeer a9
(e va.us.), 9a fseaq @iwr qom a9 (A d.) 67 gas JEmr aq
(THUHAT) H GgIE FHISS 6 TaT Hl AT g HF AF daT AENT g7 a9 2026 H
AT T ST ATt TR 9reT i et gaaramor i S & oy
&1 AT —
1. IO F 9T ¥ W A Areit R i 't s gy S Sifen ¥ AR
FT ST ST ST, g Ses, o fOge avl T st €9 § F#AS a¥
q Hag IR &l el TaT o6 S 1 (AT § & 10% Rt saga @b s

IFHTEA o forw srefera g o S/ 5.5/ O a/fesequa/eraT. aft & qaga afqs
ITfieaT it AT Hataa Aot Fr RfReat = forg i srost

1295 GI1/2026 @)
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feoquft — =fS o= sraaT SEaT W SEEAT IUSs AT B9 % HILOT S[AYE Hiddl & [T
sefera fef=e (RAF<Ra) Tt STt 8, @7 Seg IX-9a9d did AU & ST Gl ZIT A
ST

2. O AF AT ATANT G0 H LT FT 30 59 MaTast & arefors-1 § et
TERAT % AT ORI STORT 984T Fd ST gl g, Jg AN gy Heita R
ST

3. = FIHl F F=aviq 39 ARE Al FIEHL o sl T AT o fofgd &9 7 "agAtd

QT T BT, AT o AT & ATAh el WT ST<h &l [Hh qgl AT ST AT TSHTTE
H Tl forar S|

g 75 T =0 Memastt & faud 991 J7 e il IS &1 Fih, T a1
o cC o o
TR & faatsra gt o s

4. T LT & [0 T2 3T HigdT, IAT 5f STHIGAT 91 givl|

5. (%) ITHIEATT &l g 1 397eq, 2026 Ff 20 a9 T 2l T gf 9T 25 a9 T 7 g
BT AT IHHT S 2 37Ed, 2001 F Tgel T9T 1 3TEd, 2006 = 978 7 g3 27|

(@) U AT Stwad o #197 § e Fergan gef-

() A ST 37 A ST § Geiad SFEdTT & T sifeshan 7= (05)
LT

(i) == fUE avt o JafaT e T F3 & ar suiEa & forw srfdewaw =

(03) a|

(iii) eI TR o HISET AT o AT Fvg TR F THTAER FHATAT & 7
ATIRaT 919 (05) a9 qAIA H{h AT TH Fe & T | TATT LT 94T & JTHA |
TTET 6T TS T Ge 917 (05) T qF ST gl

feoqufi-l . T ST T ST S U o e a8 qatad SFHigary,
ST 39E =T 5(@) F siata T srer st § ot € st S hex A o e
FHATAT/ATA STt T 2oft § ora &, 3 A1 AT STavTq &F S Aredt F=dT -
Ze TTH &L & a1 givl|
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feoqufi-ll ;. qaud &fF ees 39 ARRAT X AN g e AHT-IHT 9T TATHATTET
aqd ata (MfEe Tar o 9af § g [Aaee) RaamEct, 1979 & s ua gtareor

AT % FrETa A "@ear 36012/3/2021-FT. (3euE.|l) fa|rw 27.02.2023 F dgd

LRI FIT AT AN | S[qYd a0 & &9 § FRroa 63w @ g S+ o amar
qrI-a7 FHferera &1 e -

T Tl H w1 TR ea fofae 9at Iq sraed & & forg aoft o g 517 9 f{aw
T/ TLAT SATS o Farel § T ST g0 (Heiid e YT & & sitad qira o
T AT o HIqY T g 9aT i (LT srarer il 92T FT o |

FLTd, ST T THAT H JAET TTH FEA HT {faq q@ ¥ T (01) a9 F FfeF FT 9697
AT 3 TS SFITAT FT Fa T AT T [AYS A6 il AU F qgd AT AT Tl
T ST & S smase YT g AT Saw aTE ¥ UF a9 & SUNd €@ Hl 99T a9
q s F4 o gl

UH ITHIGAT & T8 TLET & Fed § ST G107 STS=a e T&qd HLd @ (i
aE a%, RammEer & aRkie - IV(F) 71 V(@) & sqar [gia samo-o a1

qReE=e AT M AT

feroqufit-1: ITIE S=T-5(@)(iii) H “Frx TLRTT F AR FHAT 58 IF ATHIAT T AR
gt g a9T-99T 9% IAEATET Fead @Ea #q&r (@ fiwr, FEw ug adie)
fRrTaetT, 1965 & Fefi “GeahTl FHATLD % T # gRariod fFam = )

feoquft-Iv : ST A 5(@)(ii) F siavia aud dE gq g gaeT g ww gt
AT UH ATk FSra AT &5 it 87, AEAT (94T a1 947 | Felce AAAT Ald-dhace
% &9 H R AT I H GGr 6 AT ST UHT AT H HATHIT g 3l AT AAHH g3l ar AT
HAT H{<hH AT 21, AT VAT I8 AT AU I AT 21 AT G99 & A qa1 T F3T *
a1 TRt 3137 39 Sawh 6T T 2

SR T i Grew} e ff aRfeufa § Fatfa s S 3 ge a8 & smashh

feoqufi-V ;ST Se Y a7 arE T E FAT g S Alegoled AT Hehes [ Tl ATTaT
Afefthere a7 forelt s frafaemes gT ffcgare™ & aaEe 71y J9ror-a=7 a7 et
frafammeT g aagi=a dfegeret & Toreed ¥ a1 &l T% gl 3T ag 3@ ferata=ma
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& T SR ZIT JHI0T g1 AT IFAL ATedHE AT THHeT Tl THO-95 § T51
Bl

A % GG § 7T TEATAST ol STTRGee [, TT-T, L [FIH HaT SAfserd i &
TTH STH HeelT IELOT TAT S+ UH THTI-9F TR Al (h0 S0

AR F TH ART | T gU A/ ATEATHE TLHAT THI-T AT I797 § ST
FehfoTe THTOT-957 off Afeaferd gl

froqufi-vI : sefiea a8 e ®§ @ TR st swfieare i S it SEH 9 Fi S
FT ST SATAGT T TEIA FLA 0l AN Bl H T /Hehesd T TLI&T THI-T5 AT THHET
TTAT THIT-T | T g A THH a1% IHH Tadd & (hHl e 9% o= a8t &
STTUNTT S 7 &1 I T[T o3t S|

fofi-Vil: sefiga a8 ft e @& % 39 g G e ° w9 ¥ oo s iy

A T I ATAEH T H TEQA FT o 3T AART g7 3 AT ATHAT § TS FL oA &
TS SEH (IT AT 0T o+ TRt Trear ) et o1 sreme a2 afeaae fed i oqafa Jai

=T ST

6. IHIEA F UTH 9T & g AT T (AT Ao 6 AfA=I9 grar Ao fret
FrafaemeT a1 993 F afa=aw g =T ® 9= dafEm gear a7 BateeameT
SR AT AT =T, 1956 Fil €T 3 % el == & &9 § =7iiuq feeaE=may
T F=AT —UT AT Fls o+ GHHeT TEIaT 2l

feoqufi-l ;=TT FrE STEET UHT 930eT § 9% T g o ST 2 o 9¥ ag AeAford
39 & TH ILreAT § 95 T I g1 ATAT g, T AHT Ivg THAT o6 TIOH it =T 7 Heft
2T AT a8 =7 TreT B q49 9T o forw sass ¥ 9T g1 S 3THieae a9 2026 H deh

TAT H dod FT TUET @A 5, F Wl T 90T § 959 & 97 g qATY, UH a497
SHftea g adter & forfaa wmr & IR % e 9% AT gy A ATeve
T/ FqaT T & forw sgw =iug R Srar g, w15 & sufHaw 9.1
T 9.2 # FgTia Fua-HT % Hav ufera sfgd THaT I8 L HT THIT TE&q HLAT

ST




[¢TT |—@ve 1] T T TSI © T 5

feoqufi-Il . sroaTETEE AT ® s Rt U STHTEa # refuE g | sew 91
TRl g forae o =8 A # [Matia sgarett & & #12 off sgar 7 g1, F90d S99 o7 U
FEIT GIRT ATATIOTT TLIEAT ITH 0l gl Toieeh £ i STANT THIRTT Fideh S TLAT | A9
< FhaT &l

feooft- I 5 sefieard F 99 SAEaTEE quT IEAnr =3 F qwWEs g9 g
HTEIATITE AT UF qoheehl ARIAAT g o ST TLAT § 93 o I 2

7.  TAELHL F srar “HU THIO-9F F M1 UE ST TRAAT gl 3T areH
TIATS Tl Aol FTEATERTL/FThed T o THT Hged (&A1 ST

8. ¥ T I I (FgTIF HHISUS) THAT H ANT o ATl SFRTEare et off

T § HETIF FHISE F T2 & (o1 el T et g 92 {faw &7 & ==7i7q g i
feurfa # et Torer qfere a7t § 98T FHieve T Wl 3 ITLad] TEreAr § 93 F 91

Tl 2l

9. =4 Mm% ufkfdre-ll § By w T Qe ao (A8 FHiS0e) e,
2026 H Ja9T g STHIGATI i [Hgiia amiiieed a1 et 19 ATave &l I HTAT gl

10.  IFHIGART & AN % Alfed § [AATQE e HT TIATT HIAT SR

11. ST 2AT<h T8l & &l 9ChT<l ARl § ST A7 ATt e79ar & I7 Ao a7 <\
T FHHATL o AATAT HTF TATT FHATL sl T HTF FL g @ T AT A6 STHT H HAT

g IA% Fg UNFAd (FTLEMET) YA wAT g TR I e w7 § eue

FATAATT /A ATTeTe i g w a7 g & Sreid o8 ot & forw sraes BT g

SHEATd T Tg AIE FT &A1 A1RT o AT SATRT T ITeh HATHT F 346 I
AT & T Sread /a0 § 924 | e Aqaid Uk Gaefl s a7 Hedt g ar
ST ATAET T AT HY QAT SATUIT/ITehT ST T FT &l ST

12. 9T ¥ Y99 & 1w FRet ot STeare &7 e T ae e A< STt qrrdT 47
ERRIERER K RILEINERRIEIRE AR

AT § ATAET F a7l ITHIEA T2 GiAed w7 o o F 7887 | J9er a1 & forg
TTAT sl AT 9T T T | TEHEAT o6 39 THT Tq<f 9%, 5eh o o 7 3= yaer faar

g FoTq forfaa adreAT, o ATaeve qieror/eiieh TeAdr qXreqv, areTehTe/aai<hed
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T AT FHThcaT ATMeve T80 | ITHT 99T qUid: AATdH g, ST 39 Heia
qIEAT At A T WS & aemefig gem A frfea uder, amitw AmMeTe

g eor/om R gerar e, et /ST i T 9T eI ATaeve e &

Tgel AT 9T H AATI T3 U2 A TqT AAAT g T o IT=qT 90af | & Hle 90 R qal e
2 AT ST T TIET o oI Ieht ST TR T8 ¥ af SITust

13. et off Swfiam &1 90T § 9 O T997 Al (<F7 ST S qF 380 T AN
H UTH JA<T THIT-95 Tl gl SFHIGAT g1 TF d1 A6ad Teqd Hid & THTq 3 a9

A T ATATT Tl gl

14(1) ST I¥tEae i Fam=me 1 T g IT ATART g7 &°T =Jud gl ol 8-
(F) et T & =T SFEaTr & oy a7 9T 697 8, oo
()  FEHTEAT ® 9 GO I0T SF T9rReT AT, AT
(i)  =aTa =TeET, =T
(i)  TEeT AT T § gataa T SAfh i sl ueT HEAT AT sAFRHA FA

&Y eraeht 3,
o

(@) T v STtEaTe & aaer 9T &,
o

(M) TRt s SRR T AU ST T &9 o T qAT AT,
o

(%) STTEAT STHT9-93 IT UF THTOT-95 T&qd HLAT ST6H a7 &l &{TeT 347 2,
o
(F) AT TIT | ATEqTA S BIEN/ZEATAT *F T IL AT IT TAT BIET/ZEATAT ATATS
AT

() AT AT IS THT <AT AT et wgeaol T2 &1 o o 2,
ATqT
@) e & forw st Sefieart & gy # eferfea areet &7 ST w5, Ui
(i) T aLreh & Y- T T I LT,
(i)  oLreAT | FETAT AT Hw F [ ARAT & a1 H G IR ITH AT,
(ili)  OLTeTRT T AT HeAT; AT
() ILTEAT o IO ITHIGATY o ITH SI=rd dTel a7 I ST 99T Tq1AT ST,

EREI
(31) I IEAHRTSA T2 ST AT 1@ AT AT T LT AT AT T AT o,
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ATAT

() ILTEAT AT § FAAGIE HIAT oTaH 3L AR Rl BISAT, TUEAT o ATAT &l
TIEAT FT FGCHRIT A oh (o0 IHAAT TTAT AHAEAT AT UHT gt e orfa a7 wear
9T 2

ATqT

(8)  OLTEAT F HATAT o [0 SART ZIT <k FHATAT il TLATT FHLAT T ST <AT
TT 7T THTL 00 TN AT TgdT AT,

ATqT

(3) ULrEAT % I HERA BT (ATg a8 Fa= A® gF #9047 g), I 7 Ehely o
THTL T SAFI (e ITHLOT AT TUTH 6T ST qohel qTAT R8T AT 99 ST29 SAT Fls
TEIST WIS AT, TATE 1A TATIS AT 7T I7 s =Rared a7 Fils ovg ITHL0T I7 §41< I
& €T H TIRT 0T ST qhed ATAT FlS AT HaATerd SUHLIT, ATg qE a2 I AT AT, FT TI[

TohalT STTHT AT 37k 9T 91T ST,

ST

(8) TOAT FT ATATT Id T IFHIGATT &l Tl TT JHT-TAT o TIT T AT FT
IeATT FHLAT;

ST

(@) 9w gei § AR g9t srorar BT o w0, S off " 21, w S a1 S

& forT IwaTe #T yFas AT
v I I THI-HHT I TAT-HLATAT A1 TLAT (= qree Famon) sferf==s, 2024

& ST AT AIAT FATe (hU ST o Afah S° AN g0 =8 Hammaet &
A ATATrG It fSEeT 98 STiEa g, § 934 & o0 &g Sgaar SATu
SAIT/3ToaT 36 T &9 ¥ srorar fAfAfae safer # foru:

(i)  STTRT GIRT ST ST ATt R o areAT sreraT =03 o forg featera R stroam)

(i) s TR g 3ok arefie foreft T /et & ot R s

IfT ag g & AfiF Tg ¥ & FAT § g A7 3Oe Aeg Sudw At F osrefiw
AT AT FILATS 0l ST TRl T

e ot g © T =0 (9w & o1l &S onf®q 99 a& Tl &f SITust S do:

() STHIEAR & =0 a9 § e ST¥Imeed Sl 98 <47 9T, T&qd L o dqq 7
[ERISILUAC S

(i) SPTER g Aqud GHT H YEd dA¥Taed I w2, T Ew T #
foraT s
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(2) =T AT =R, ST ATN FIT S G2 (F) T () H Ifoatad ohcal § o Fhdt F5ca
T FLA H FRET 7 IFHIEATE o 919 [WeTe v a1 9gd0 &7 "7 90397 a7 g, 39

e HT-997 9% TAT-HET Al 90T (= arae Faron) sfafaam, 2024 %
FAT STIAE @< (T) o TTALTHT o0 ATATE TAT=T FILAT HILATS 0l ST T T gl

15. (1) ST I¥tea forfea o § sranr gin o fAeettesre & [Ratfa o 1o
AT AEH 3 ITH HT Ad g Irg AN ATARUE THAV/ATE FLaT T & e
TATAT ST ™| 7g i gF 9% 6 #47 o 39 et & aRkfvs-ll § e

e ATeEt 3% MamTEet & fFaw 15(3) # fAfAfds e Terar 1 O #d 2

AT ATHEE TLreA/eia qear Tre v a7 e aTHee Te & ST 6
AT, Ao AT (THUEET) T 390 Ad dadTse https:/recruitment.ssb.gov.in
T FFAT T JTOIA| S-TA9T T TS TTAFRTL T IF TIHTES & qTeqH I AAATST Hol
ST qAT ITHIEAT & TaAT T ITehr Osiiehad =-0o el 9% Wil SITUATl 37,
STHIEATY AT YIRS il JaHTee qAT TAT HA Fia 3T T hies? HI¥q &9 9
| AT, ITHEATT T ST 3T | TohefT Taheiehl w120 & T-HA ITH Aal gl il offq &
ATTRT AT AISS ITTEHTET AT A5l g

(2) Tog Fg & g~ S, Sqgied S, o7 98 avl, e 9 8
FHSIT A (S04 0H) AT YATA ATl A0 F Fafad ITHEarl & RIATIdr AaTe
OATT U AN FET AT ATHaUe T/ Tear qe & o gamar s
TRdT g, TTe SART &1 I8 A gl o IFHTeaml & forw smeferg Rfpat &t w3 & o
THTT HIFGUS! o MY U< 3 AT | 979 &7 § IFIEaTl &l AT ATHvE
TTEOT/ AT TR FAaT TEeAT o foIT JATT ST Jehed hf §ATAAT Aal g

(3) oI IFHTEAT TH AauTEet & uikfore-ll ¥ fAfaaiia ot amevet &
T T & ST AT gerar a<reror (.28 Femgam T smoem:

AT gerar e (q.2.4T)
=T wfgam
(F) [ 100 ez 3= 16 &Fvs § 18 &Fve &
(&) | 800 ez 3= 3 fiee 45 v § 4 ez 45 v |
(M |FETET 3.5 e (3 sraw) 3.0 Hiev (3 s7a)
* fooqoft: Tt FoF & 2, T3 et STHIEATE & 90T &7 &lE 3, (Aigar STiEam & o




[¢TT |—@ve 1] T T TSI © T 9

3 Hiex TUT 2T SHHIEAR & U 3.5 Hiex) Eel W@T (FeTfel |req) AT i v
(FRfRTANT =) (I T@Tel |fgd) ® ar ¢ af 39 aw& ! g Jraarerar § s&ng q47
STORIT| IFHTEAT &l Heiia g TIiq Afgarsi & fou 3 Hied 9T @9 & o7 3.5 Hiex
FT F@h? I FIAT BT

() | TTAT SeheT (o T2) (7.26 TFer) | 4.5 Hiex (3 sr@@w) |

(4) atfere-ll § AfRfET Amest ff 9 1 g Had 39 SFHIGART &7 =iher
AT e {ored feegqa R oiveror (STuws) qur awter ST 9ie (), 7w
STUTerd 2l STTTHS ) SIS ohaT SITUAT, ST ATeTeh /oA <hed areror | rtae gu g1 e
ATARUE G0 § IFHEaTe & “fhe” a7 “safhe” =g frar srovm e swfeame &1 fBaegd
rfercar adrero (STUHE) & I “AAThe” "Iuq AT STar §, Sve aerer Mo aier

(AMUHE) | oA FIA 0 SATATT BRI, AT I AT FAThE B o HILON F Ioold HLel AT
AT I UT AI gEATAT FLh U1 forfed TgAfd 3| SIUHS & SULd SFHIGATl FT FHIeAT
e T Teqor (UHE), eIt & Tt faq T Srowm)

(5) arOR=EF geve Theu/emifer guaT ahe siw R gmee ader wv

HATAA 2 HAred g e qed Iy & qdaeer § gem I a3 Atwer et #
srTiora oy STy g ferfera et & oo & are srte=a T smoam)

(6) Taega Srfercar 98eqor (STUHAz) & 20 The =Jud 9 SFEar &l Auas
=1 MatiRa s # st R gearaafia qeafa ot grfh 3wftear & a8 ggafd Stuas #
A AATHRE Z1 F HIg H GAAT ITH B % 24 =5 3 AIqL &I FLAT 2

(7) oI HIMEUE THAU/ATE TAAT G § dgd HIud SFHIEAT &l |9
AT HAT AN G AT TR0 ST ATl ATeATeR e/ hed GLI& o {70 AT SITUAT| SHeh
Ffa s, @ At [gRe rfaserdy, S|t | Jmer 21, T eifia arerenr/afeea w3 |§

SUTEAT gU ITHIEAT l THUHS! (RThee 1 AIMEUe Teq)/suds (FHieAr =T a<rero)
H Iqtera gET gl o IeEat @i Feqa ST airer (FuHsg) & 09 A9 he Jirod

7T STTaT 8, Sve aHteT e aie T (ARuAs) ¥ e g A S Hid g, F90d F o
Fhe I & FILUT FT Io1@ Hid g0 ARUAT & HIH | fofgq &7 # o+t Fgafd 3, 5g 1w
I ZEATEAT TohTT T BT FTeATCR Y/ T<hed Ie79T & 150 37 gl

(8) HRAT SHIEal FRT HUadr (F AWee Taem)/disdt (s zeqar
qreron) o forw RATE e 99, T9TEaeT & g9 § et At T Iedd Fd g0 UH ST
TET FEAT R AT 9 g T FdT 8 5 a8 wfadt 981 & a7 37 fuad/fisd § anr o=
T AT & AT AT =T 2 & Ao § Huact/di=er § A6 o9 9% 90 SaH &
T a8 T ITeErT gl Ife FilE Afgar SFieaT Huael/f=er § 93 =99 F#3dl § & ag
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THEAT g AT H a7 il Y & o0 U 907 63T SITosT i e 9g T9adt 912 STt 8, 97g
SET TATIEAT T AT T, W Bl AT SH AT T & AAThe T [hAT STUAT ST 9T g
T ST ME &l T &G>T STUAm ™ 98 % o0 AT STIEarT &1 9399 a1 137 o, 39
39 AigaT & o smefera w@r ST AR 4 & 22 (06) #6Tg a7e, fohet astiga i &
wTe foheaw &1 T sw -0 wwqa o S aw, fued/ i d g 9w I e G
SITUAT| At a8 Tuad/dredt aour Suws # e 918 ATdt 8, a7 39 39 o eferg T 0 99
o s T SO i 99e-a0T 9% TATHTET G & SAqaen & SAqaTe aigdr &1 aTq
T STom At AReT SEfiEa Tady qE1 TS STt @ dr Sve IuEdr/diear § AN o AT

AT & STUA

T 9Td FT W SrEET T = § S rsieeT aur Su% FIuEeT St €9 9 s\ithe 3| U
fT T g FMeaifa e oar sFT F SgER araTeEr/s e 909 § a9
STHIEA % 9T ST IUFRAT I U< i Uh gl gRil q9T AreATeh/A e T0&9r § 396

AU T I Fek 1T FIRT I T (T FHiee) 74T, 2026 F forg St swfigar &®
&Y ATTRA

(9) IR Yshi<or H&AT (FAYA) Faa<or a9 a0 stree yu= (fiows):

(9.1) F=IT T [T qF (ATIF FHISE) Trem, 2026 & U @y : F Tvgh
SHHIEER & AFdTsd SEed weAr gRm o qar sew fafer,  oseft [eruiq

AT/ AT/ 7 Lesequa/q@ata®], Seaftes Traar, davst/aar s aigar st a6t
farfsr=r et & o ST g Famiterd o ofiT Jgani ZEaras H arded 9 (Hiuus) %
AT T FA 21 TIT 93 6 forg fOeqa sreent 3 =1 99 I o (F1a® wHice)
T, 2026 F T FT HIH oA 10| FRFEe Geiiehor € T (FACQ) e, 91 e
o (Faus) qur aer fAfdw yo=r & arr sfera gE/EEaas T el e 98 90T &
oo sufieam e % < ST

dre: IFieaTe 3g WY Al S [F ATaArsT seaeT T4 UF 9= {7 F:A & 91 [t o fufa &
TG ME/eEm/Ff T T aRadT F fit AqAiT T8I gl TATY, SR SFEai FiF TH
IR A= JRFE GSin<or &7 (TeA) e &t s=mw a1 gafaa F & giaer yem
HLAT g1 FIAT &4 W@ F oA Fawor # fhy ¢ a5, I8 § ST &1 94 sraed! d fe@rs
TRl Q| STAAT FIAAT FaAA I AT T AN NI ST SFTATL GIRT SMATF FIATT A S
T Ao Y GHAATIE T T: A1 FIA & 1S STAT FhT T 5

(9.2) SR FesT T o T (ATTF FATS) TLEAT, 2026 F orferd AT & qHomH =i
YU F T9Td dxg o (15) & fow us f&er yem &9m aiiiE AWeve g
(FTEn)/ 9T ZeqaT gireAvr (fisel) g Aeal I Fd At a9l IFEal &l 39 Aaid &
2 e (https://upsconline.nic.in) % & ®T § AR-ST HLAT gT JAT TUTAT AeF
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TTEAT | TR gIe % THTT & A7 J99 faaor/areqfors Freaar it Rafa (sufeed g1 w2 g=qaeaa
TU 2) &l STAAT HIAT NIT TAT TR0 T 370 ITe & SATHTT HIT FEQATAST ATATE FHdel GINT| AT
T | e Y@ aTel STHIGATI &l T] TO&T % 39Tl FL0 § ART o I SIqATd qel &l SITuf
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IS el giel ATRY, Tad &l T dig o [a & TOaar &l g+l AT AT dg & ggr a7
TTaeheT ATEHAT T SHTLT T Fls Tohd gl g|T ATRUI
(@) @ EF F FEW F 0 ITHEAR F 979 AT G 47 § I7q gF AUl IFTar &l
T qrERAT 981 gMT AR
(@) A EATG U STHIEATE | AT A1l o GRT Hehd qgl gIq AT 0l
() IO @7 WA ITHITT A RIS @AT TR STF F U, i SHIEEEH, THT
fafeamfem aefieway, e, tauas e Jgf [T ATl

3. HTHTY AT :

(F) AT H FHIS FHEE Al AT ATRT AT ZheATge qal gl AT

(@) IHHEa | &Er, TR I T AT, 35 THATT, "eHE, siiendd ST,
ToReT T g7 TIT ST RIHAT ST &7 e A0 q51 g |1 ATl

(M  IHEAR F a4 H Fgl o Yme oY Gmre a9 e i fir g9 qwt
2T AT

() BT, TIST gAT AT, Fs AT AFTHIAT Agl g1 AT S 6 97 e,
ot areft, werforat & R o gt (Fondt e Rtheew)| et siiv e vy g =iz
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(8) S, BT 3% % 1T oY O a<g & fafaa g AT 0 3w avff g &1 ¥ #m
T g B
(F)  FIE AT 3 & T LT g3 T heba< qgl g |1 AT
(@) O STE FaTg 9 8 ST 3 &1 F FH F7d A0
() AT S 9% Ay Saferat guisd gt ATl
() < TS EF =1 a T2 g A
(1) TRt oty Y T AT F A0 A8l B AT T ST RS TN oorfd F7 Foha
T il
(8)  SFHIEAT H AR T AW a0l &l S| qgl giel AT
(3)  SFHIEATT H FlE T, SHIL 6f oI FhAT AT TR T AT A1 g1 AT T
()  (Fa &Y  ToIT) TET ASHIT SSHIT il FAT | 3T A AFRE & 21 AU
(@)  ITHIEATT AT ATF 719, FAE Fe, TR 76 Al g1 AT
() SR HIATHE ST T ST A= gAT AT 3T Ivg AT 6 FUqA HA-T008T |
EAAT T FHATAAT ATl FohedT ofF o 39 & 76 g ATt vl
(4) SFHIEETE & =T (Ya ee 100 & A o7 1) AT dSrarear (Y Fee 50 &

FH)H =T 981 g1 A1 Ul
(5) IFHTEAT AT, TATHIY, FifredA T T TFeH & 2T 7l g1 ATlgul
OESECIERSEE

(F) ug-aeg : gH-[A0eT 397 T F AT, A9 IerATrEAT H GTHE ATAATA HT TEAT AT
ST ATRT Y AU eTfis =g orrET ARl a7 39 A9 &l AT a1l &g I %l
At gt ST o At &=7 # forar smar =)

(@) T : R & G BE 9T S Fdd d10 19 6 Aa&AT ARl il JLh, FFih Ig
TATHT I ATAT BT A1 &, T 2T F foeger 5w (Seam)#d & 2 a9ar it srqata g

(M)  SATHI : THHT AR, QAT o AT T(FHIEAT TTAT A)F 1/4 § FH g1 AT 0]
feoquft: 1. Rt ader #7 s T 998 I a0 T 90 TSHA & SAqid aorarag
Td FqeaEa AfgeRtRar fit wdt g I8 @ & g3 feAid 20.05.2015 gRT ST denfda
T fRem-fdent & s BT sroE qur aeftar RiEaT oo, S gae oo a9
FT TTHA & Aqd oI Td JSq=d ATt & R I8 #=5maa F I €.5-32012/

et (FrfFen)/@fivas @ auas/2i-1/2020(91E wrew)/1166 eiw 31.05.2021 % q@&d
ST et i aer g dafea gam Rem-fAdet & sga s B stoem

2. SfigaR @ fNfcar areve v § “fhe” 97 “smfe” Mifva fFFr smom o=
SHIEar &t FRifT areve aderon # “emfhe” aifta fhar smar €, S= afe @wa gr arf fasga
T ol ¥ srrer i aefterr R i F g Safeya g f srgafa & srof



22

THE GAZETTE OF INDIA : EXTRAORDINARY

[PART |—SEC.1]

afefRre-Il (&)
3R sy wwET i % % R feim § ey a7 & shaa e
Ffr. ¥ (31g 7 H)

18-22 23-27 28-32 33-37
156 44-54 46-56 47-58 48-59
158 45-55 47-57 48.5-59.5 49.5-60.5
160 46-56 47.5-58.5 49.5-60.5 50.5-61.5
162 47-58 49-60 50.5-61.5 52-63
164 48-59 50-61 52-63.5 53-65
166 49.5-60.5 51.5-62.5 53-65 54.5-66.5
168 51-62 52.5-64.5 54.5-66.5 56-68
170 52-64 54-66 56-68 57.5-70.5
172 54-66 55.5-67.5 57-70 59-72
174 55-67 57-70 59-72 61-74.5
176 56.5-69 58.5-71.5 60.5-73.5 62-76
178 57.5-70.5 60-73 61.5-75.5 63.5-77.5
180 59-72 61-75 63.5-77.5 65.5-80
182 61-74.5 62.5-76.5 65-79 66.5-81.5
184 63-77 64.5-78.5 66.5-81.5 68.5-83.5
186 63.5-77.5 65.5-80.5 68-83 70-86
188 65-79 67.5-82.5 70-85.5 71.5-87.5
190 66-81 68.5-83.5 70.5-86.5 72.5-88.5

e sy aggl F fore e & afger adx &1 dfwa aea-Farx

g ¥ e A AUt A

18-22 23-27 28-32 33-37
148 34.5-42.5 37-45 38.5-47 39.5-48.5
150 36.5-44.5 37.5-45.5 39-48 40.5-49.5
153 38-46 39-48 41-50 42-51
155 38.5-47.5 40-49 41.5-50.5 43-52.5
158 40.5-49.5 42-51 43-53 44.5-54.5
160 41.5-50.5 43-52.5 44-54 45.5-54.5
163 43-52.5 44-54 46-56 47-57
165 44-54 45.5-55.5 47-58 48.5-59.5
168 45-55 47-57 48.5-59.5 49.5-60.5

. TH ATE H T & a9 A %, [+ 12 2 (5.1 H) & &7 g mm g = %
Qo Gad H, T % IS a0l TUET & (70 ‘A o FGTT FT STANT AT ST ThaT 5

. AT TG % % qT= T AT T TUET 6 1T w7 § Fhag I FHT o6 T TH .17
% TorT 0.71 TReTITs T FHer: SIIET AT FeTdT ST JhdT gl
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g fers-lil

Il goe g g9 whar g Wl R S 9 (FEEE FHise) 9EE fHISE ®
val F ey & "iem f{ewr

1. AEF ITHIEATT FT qgrF wHieve & =7 §, et § Ay agarhy s« & T #rs

U o AT {ed ThIT STTUIT ST T97q 9 AT o6 Teqefi= g Fgear afEtrer

ATTT 9T a7 a9 ¥ rafer % foro &t sroafy o Ratha Fanfa oder st s

ot F27 2q 9E® 7 91 o 97 qfdterrefi sfdenrt f a7 ety i o awre
ST |l g1 AT a9 6T Aard & Hae AN aiqar STl #3d § JE-a18 S{hd

e o2 g = ft o adt € O soF gt ug, Afe g g, o7 gt G e
T Bl
2. ACHTT it T | afATemei = rfaerm &7 T 97 =0T AEAIISTE qT7 19 9 AT ST UF
T TG FHISUE o T il FATAAT AL 7 AT I TLHIL IH TR TATE AT IHh JA TT,

7f% IS BT, T TATAIT L ThelT B

3. qREATeAT STafer it FHIH T LR ATTHRT 6l AR it I FT Fhc T & a7 TR 61 T

H SEHT FH AT AT AFAISAH T AT IT TR IH AT F Tqh FC Tl g AT Il
qTETET STater N UHT STafd dh J@T Tl g (o Jeante St g8 foheq T8 T sreamdt aai

fAfr o gaer ® qfS &1 Fre q1ET A8t

4. AL FT 1< "aT § AgRe &7 sferanme Rt stfeenm<T &1 |97 ST &, a7 98 ATt Su4h
Tt # Mg geF & et T sTfershTe &1 TI0T T 99T g

5. ATTH

(i) TETIF FHIZTE- et - 10 %.56100-177500
HAE AqATA

(ii) 3T FHATS- et — 11 %, 67700-208700
(iii) =2 FAIFUE * SEer 12 %. 78800-209200
(iv) ForeTe* - 13 %. 118500-214100
(v) ST-TETFrTe- et — 130 . 131100-216600
(Vi) FRTRATETF- et — 14 %. 144200-218200

A UH.TF | T30S /FHTEE FgdTal gl
** Y. UH.UE § A S /FHTSE (TH.ST.) Fgardr gl

6. afeteT e F S ATy Y G tST a1 AT H ATTATEF TTSTFH FT TIE07 9T
FLAT ZRIT| THeh SATATh A TAT ST % ST gf [AWRIT qireT, Tfs ®ire g, 9T ST Al
BRI




24 THE GAZETTE OF INDIA : EXTRAORDINARY [PART I—SEC.1]

7. AFHTEHT | ITSA0H o dd § B ATAT TLEAT I 7 AT I ol BATd H IThT TIH da9g (5
39 Tt & wrfra w2 < soelt e & 39 a8 et g srrar o a7, i et +
ded ag fadi™ Javgie I Fear & S off 7=t 2

8. HTeT 9T & A ATAT o ST TLEIT FTECTAT T LTI Ivg HF ATeh qAT AT G HATId
FealT G o a9 (AT FHISUE) TLAT ST Hefad aol i TRrefaa) grr qarted
STAHTIAT TTSAFHH TR Hl 50:50 F TTATT § ST hAT SATUAT|

feoquft-1. afEteamei st TgraT FHiEve % qqTAE & IATH § AT FHT 3T aa9 g5 -
oI STt |aT T TUET TEATE AT FTA il [T & el

foroquft-2, afeterdi= sy #1 78 Tog & § gy =7 AR G swh Fye =T g
qferE a9 § HEEF FASUE 6 T&1 & goOd § WA AL g7 F9H-q97 9T 07 S A
T TEadl & AT gNT ST T TR o TREdl & IomHeasq hel | e it

IR AR CIE N E RIS G E DI

feoqofy-3. afiaterrefia sttt &t a8 w12 =7 & g9 947 A2 0 & =i, I F#:7E 2, Fad
Il I TRl ST 9&1 & Hafad Adi-AaAt § € TS arar oqi s QI Fd &

feoquit-4. afftearefim srfaarTiat &1 =& ey 7 U Aqag-T5 Teqd FAT g7 o a1 gy
THF-aH7 a7 [gita it 75 [T st & f g9 § 9@ o AU+ 9497 § A0 qgl @l =i

Aty IO g9 | Id AN & it Rufq # S8 a9 gy aug-a87 97 Faiia G s arer
STAETT Qe ATHE AT ST

TRfrg-1v
TRIRrE-1V(F)
AT FIHE 6 T T 7 Tt
1. g A 6T STat g 1o /a0 /AT FF) FETH
..................... (TFe/FATET) FET gl Said [AET €& JEATF
IS AT (AT e ATAT TSTeelT T ATH) I FATIT oo T % form
Arerae T gl
2. ¥ UdEEl IUASY AT & AT H/F AT e, (ATH)  HEAr
.............................. (¥F) = Hae § Aeferted 1 gearad wear g -
R I L= 1 c RO T, ST Tt &l T FA 6 e, SaTd A1 ol o1 TTH FLA 6
L L Fg (ersat #) At [Rgia Faew s@fe ©F w2 omn ofiyF./shed
...................... FATIRT THTOT-95 T4 360 ST & a1 &, TW T FAT (531 W)
S H=T AT | T BId TH T v Y T HAT (AT53T §) O T A
ii. ST 92 & [T T g1 9T T AT T (&FT SITUIT|
FHT TR
(TETEN)
L3215
IEGIETR

FIATAT il qgv
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TRerg-1V(@)

qaqd 4% it & aga e 1= g e+ 9 sHiearR) g R s a aRe=e
T I

H gHeAar g o S Sofi/aer § 7 Sraed 9aied § 39 & ST 98 94 g @l feffd H
7 fAgfe, 9¥ =9 sra & IEarasit ared w AR afawr i 5qie & o swga w5
srere e gt T g3 o 5«1 & fafaea sangw/aarga/Rers Gar @ g o §, a9g-a97
T TATHINTET, aUd die (Feard HfEae qare o 9af § g9 FHeee) fammEet, 1979 #
ATHTY JATd ATl T SATHT ATHI T ZHIT g

2. # 7g o gumar g & we ua gtereror fFanr F AT 14.08.2014 % FAied SO
AT 36034/1/2014-F4T.(AT=0H) & AqATE, s # et off s v w g e 8 @
fafsrsr Riveat % forw saes wear g, a1 § are § Bt off Fase % o qage &fs 5 =0 8

SATTEATT T ATH TTH HT Ghal g a1 6 AqTH &H I0F w27 & forw, et off e Agie +
FTAAT T T &t T Gafaa Hareer 1 @eft it gy 92 St arett St T 5d @@
af=T % o eeror 0] BraT §, & Hae § -9/ IRa=d & €9 # a@-are FEaer v
g, e fore &9yt ffaer Terme & enfae g9 & 1 srees 3 g

SHHITAT T gEATET
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MINISTRY OF HOME AFFAIRS
NOTIFICATION
New Delhi, the 20th February, 2026

Rules

No. 45023/04/2026-PP.—The Rules for a competitive examination to be held by the Union Public
Service Commission in 2026 for the purpose of filling vacancies of Assistant Commandants in Central Armed
Police Forces (CAPFs) viz. Border Security Force (BSF), Central Reserve Police Force (CRPF), Central
Industrial Security Force (CISF), Indo-Tibetan Border Police (ITBP) and SashastraSeemaBal (SSB) are
published for general information.

1. The number of vacancies to be filled through the examination will be specified in the Notice issued by the
Commission. Reservation will be made for candidates belonging to the Scheduled Castes, the Scheduled Tribes,
Other Backward Classes and the Economically Weaker Sections. 10% of the total vacancies will be reserved for
Ex- Serviceman candidates. An Ex-serviceman candidate of SC/ST/OBC/EWS/UR category will be counted
against the vacancies of the respective category.

NOTE: In case the vacancy(ies) reserved for Ex-servicemen remain unfilled due to non-availability of eligible
or qualified candidates, the same shall be filled by candidates from non-Ex-servicemen category.

2. The examination will be conducted by the Union Public Service Commission in the manner prescribed in
Appendix-1 to these Rules.The dates on which and the places at which the examination will be held shall be
fixed by the Commission.

3. No person who is not a citizen of India, except with the consent of the Central Government signified in
writing, shall be appointed or employed under these Rules.

Provided that nothing contained in these Rules shall debar the appointment, enrolment or employment of a
subject of Nepal or Bhutan under these Rules.

4. Both Male and Female candidates will be eligible for this examination.

5. (a) A candidate must have attained the age of 20 years and must not have attained the age of 25 years on the
1% August, 2026 i.e. he/she must have been born not earlier than 2" August, 2001 and not later than 1%
August, 2006.

(b) The upper age limit prescribed above will be relaxable-
(i) Upto a maximum of five (05) years if a candidate belongs to a Scheduled Caste or a Scheduled Tribe;

(ii) Upto a maximum of three (03) years in the case of candidates belonging to Other Backward Classes
who are eligible to avail of reservation applicable to such candidates;

(iii) Upto a maximum of five (05) years for Civilian Central Government Servants in accordance with
the existing instructions of the Central Government. Ex-servicemen will also be eligible for this
relaxation. However the total relaxation claimed on account of Government Service will be limited
to five (05) years.

Note-1: Candidates belonging to the Scheduled Castes and the Scheduled Tribes and the Other Backward
Classes who are also covered under any other category of Para-5(b) above, viz. those coming under the category
of Civilian Central Government Servants /Ex-servicemen will be eligible for grant of cumulative age-relaxation
under both the categories.

Note-11: The term Ex-servicemen will apply to the persons who are defined as Ex-servicemen in the Ex-
servicemen (Re-employment in Civil Service and Posts) Rules, 1979, as amended from time to time and the
instructions issued by the Government vide DoP&T’s OM No.36012/3/ 2021-Estt. (Res.Il) dated 27.02.2023,
which provides, inter-alia, as under:

Candidates working in the Armed Forces would become eligible for applying Civil posts only when he
completes the prescribed period of Armed Forces Service within a year from the last date of receiving
application in connection with Special Recruitment/Examination, etc., prescribed by the Competent Authority.
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PROVIDED, WHEN SELECTION PROCESS TAKES MORE THAN ONE (01) YEAR, FROM THE
LAST DATE OF RECEIVING OF APPLICATION, THE CANDIDATE WILL NOT BE DECLARED
INELIGIBLE UNDER EX-SERVICEMEN CATEGORY ONLY ON THE GROUND THAT HE HAS
GOT HIMSELF RELEASED FROM ARMED FORCES AFTER ONE YEAR FROM THE LAST
DATE OF RECEIVING OF APPLICATION.

Such candidates are also required to be in possession of the prescribed certificate and the Undertaking as at
Appendix- IV(A) and 1V(B) of the Rules, by the closing date of the application as may be notified by the
Commission in its Notice for the Examination.

Note-111: The term “Civilian Central Government Servants” in Para 5(b) (iii) above will apply to persons who
are defined as “Government Servants” in the Central Civil Services (Classification, Control and Appeal)
Rules, 1965 as Amended from time to time.

Note IV: The age concession under Rule 5(b) (iii) will be admissible to Ex-servicemen i.e. a person who has
served in any rank whether as combatant or non-combatant in the Regular Army, Navy and Air Force of the
Indian Union and who either has been retired or relieved or discharged from such service whether at his own
request or being relieved by the employer after earning his or her pension.

SAVE AS PROVIDED ABOVE THE AGE LIMITS PRESCRIBED CAN IN NO CASE BE RELAXED.

Note-V: The date of birth accepted by the Commission is that entered in the Matriculation or Secondary
School Leaving Certificate or in a certificate recognized by an Indian University as equivalent to Matriculation
or in an extract from a Register of Matriculates maintained by a University, which must be certified by the
proper authority of the University or in the Higher Secondary or an equivalent examination certificate.

No other document relating to age like horoscopes, affidavits, birth extracts from Municipal
Corporation, service records and the like will be accepted.

The expression Matriculation/Higher Secondary Examination Certificate in this part of the instruction
includes the alternative certificates mentioned above.

Note-VI:Candidates should note that only the date of birth as recorded in the Matriculation / Secondary
Examination Certificate or an equivalent Certificate as on the date of submission of applications will be
accepted by the Commission and no subsequent request for its change will be considered or granted.

Note-V1I:Candidates should also note that once date of birth has been submitted by them in the Application
Form and entered in the records of the Commission for the purpose of admission to an examination, no change
will be allowed subsequently (or at any other examination of the Commission) on any grounds whatsoever.

6. A candidate must hold a Bachelor's degree of a University incorporated by an Act of the Central or State
Legislature in India or other educational institutions established by an Act of Parliament or declared to be
deemed as a University under Section-3 of the University Grants Commission Act, 1956 or possess an equivalent
qualification.

Note-1: Candidates who have appeared at a examination the passing of which would render them
educationally qualified for the Commission's examination but have not been informed of the results
as also the candidates who intend to appear at such a qualifying examination in the year 2026 will
also be eligible for admission to the examination. However, all such candidates, who after qualifying
on the result of the written part of the examination, are declared qualified by the Commission for
Physical Standards Tests/ Physical Efficiency Tests will be required to produce proof of passing of
the requisite qualifying examination within the time limit prescribed in Sub-Rules 9.1 and 9.2 of
Rulel5.

Note-1I:  In exceptional cases the Commission may treat a candidate who has not any of the foregoing
qualifications as a qualified candidate provided that he/she has passed examination conducted by the
other Institutions, the standard of which in the opinion of the Commission justifies his/her admission
to the examination.

Note-1ll1: Candidates possessing professional and technical qualifications which are recognized by
Government as equivalent to professional and technical degree would also be eligible for admission
to the examination.

7. Possession of NCC 'B' or 'C' Certificate will be a desirable qualification. These desirable qualifications will
be given consideration at the time of Interview/Personality Test only.

8. A candidate who has been finally selected on the basis of an earlier examination to the post of Assistant
Commandants in any of the Forces participating in the Central Armed Police Forces (Assistant Commandants)
Examination will not be eligible to appear at a subsequent examination for recruitment of Assistant
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Commandants in the participating Central Armed Police Forces.

9. Candidates must meet the prescribed Physical and Medical standards for admission to Central Armed Police
Forces (Assistant Commandants) Examination, 2026specified in Appendix-11 of these Rules.

10. Candidates must pay the fee prescribed in the Commission's Notice.

11. All candidates in Government Service, whether in permanent or in temporary capacity or as work-charged
employees other than casual or daily rated employees or those serving under Public Enterprises will be required
to submit an undertaking that they have informed in writing to their Head of Office/Department that they have
applied for the examination.

Candidates should note that in case a communication is received from their employer by the Commission
withholding permission to the candidates applying for/ appearing at the examination, their application will be
liable to be rejected/candidature will be liable to be cancelled.

12.  The decision of the Commission as to the acceptance of the application of a candidate and his/her
eligibility or otherwise for admission to the examination shall be final.

The candidates applying for the examination should ensure that they fulfill all the eligibility conditions for
admission to the examination. Their admission at all the stages of examination for which they are admitted by
the Commission viz. Written Examination, Physical Standards Tests/ Physical Efficiency Tests, Interview/
Personality Test and Medical Standard Tests will be purely provisional subject to their satisfying the prescribed
eligibility conditions. If on verification at any time before or after the Written Examination, Physical Standard
Tests/ Physical Efficiency Tests, Interview / Personality Test and Medical Standard Tests, it is found that they
do not fulfill any of eligibility conditions; their candidature for the examination will be cancelled by the
Commission.

13. No candidate will be admitted to the examination unless he/she holds a certificate of admission from the
Commission. The candidates will not be allowed to withdraw their applications after the submission of the same.

14. (1) A Candidate who is or has been declared by the Commission to be guilty of.—
(a) Obtaining support for candidature by the following means, namely:-
() Offering illegal gratification to; or
(i)  Applying pressure on; or

(iii)  blackmailing or threatening to blackmail any person connected with the conduct of the
examination; or

(b) impersonation; or
(c) procuring impersonation by any person; or
(d) submitting fabricated/incorrect documents or documents which have been tampered with; or

(e) uploading irrelevant or incorrect photo/signature in the application form in place of actual
photo/signature; or

(f) making statements which are in correct or false or suppressing material information; or
(9) resorting to the following means in connection with the candidature for the examination, namely:-
(i) obtaining copy of question paper through improper means; or

(if)y finding out the particulars of the persons connected with secret work relating to the examination;
or

(iif) influencing the examiners; or
(h) being in possession of or using unfair means during the examination; or
(i) writing obscene matter or drawing obscene sketches or irrelevant matter in the scripts; or

(j) misbehaving in the examination hall including tearing of the scripts, provoking fellow examinees to
boycott examination, creating a disorderly scene and the like; or

(k) harassing, threatening or doing bodily harm to the staff employed by the Commission for the conduct
of the examination; or

(I) being in possession of or using any mobile phone, (even in switched-off mode), pager or any
electronic equipment or programmable device or storage media like pen drive, smart watches etc. or
camera or Bluetooth devices or any other equipment or related accessories (either in working or
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switched-off mode) capable of being used as a communication device during the examination; or

(m) violating any of the instructions issued to candidates along with their admission certificates permitting
them to take the examination; or

(n) attempting to commit or, as the case may be, abetting the commission of all or any of the acts
specified in the foregoing clauses;

in addition to being liable to appropriate legal action as deemed fit under the Public Examinations
(Prevention of Unfair means) Act, 2024, as mended from time to time, the candidate shall be disqualified by
the Commission from the Examination held under these Rules; and/or shall be liable to be debarred either
permanently or for a specified period:-

(i) by the Commission, from any examination or selection held by them;
(ii) by the Central Government from any employment under them;

and shall be liable to face disciplinary action under the appropriate Rules if already in service under
Government;

Provided that no penalty under this rule shall be imposed except after:-

(i) giving the candidate an opportunity of making such representation in writing as the candidate
may wish to make in that behalf; and

(if) taking the representation, if any, submitted by the candidate within the period allowed for this
purpose, into consideration.

(2) Any person who is found by the Commission to be guilty of colluding with a candidate(s) in
committing or abetting the commission of any of the misdeeds listed at the clauses (a) to (m) above
will be liable to appropriate legal action in terms of the clause (n) above as deemed fit under the Public
Examinations (Prevention of Unfair means) Act, 2024, as mended from time to time.

15 Q) Candidates who obtain such minimum qualifying marks in the written examination as may be
fixed by the Commission in their discretion shall be summoned for the Physical Standards Tests/ Physical
Efficiency Tests to check whether they meet the Physical Standards specified in Appendix-11 and Physical
Efficiency prescribed in Rule 15(3) to these Rules.

Intimation for the conduct of PST/PET and MST will be updated by the Nodal Authority(SSB) on
its Recruitment website https://recruitment.ssb.gov.in.e-Admit cards will be sent online through the said
website of the Nodal Authority and Intimation to the candidates will also be sent through their registered e-
mail ID. Therefore, candidates may regularly check the website of the Nodal Authority and their mail box
including SPAM folder in the mail box. However, non-receipt of e-mail due to any technical issue at the
end of the candidate, the Commission or the Nodal Authority will not be responsible.

2 Provided that candidates belonging to the Scheduled Castes, the Scheduled Tribes, Other
Backward Classes, Economically Weaker Sections or the Ex-servicemen may be summoned for the
Physical Standards Tests/Physical Efficiency Tests by the Commission by applying relaxed standards if
the Commission is of the opinion that sufficient number of candidates from these categories are not likely
to be summoned for the Physical Standards Tests/Physical Efficiency Tests on the basis of the general
standard in order to fill up the vacancies reserved for them.

(3) Those candidate who meet the prescribed Physical Standards as specified in Appendix-11 to these
Rules, will be put through Physical Efficiency Test (PET) as indicated below:-

PHYSICAL EFFICIENCY TEST (PET)

Men Women
() 100 Meter Race In 16 Seconds In 18 Seconds
(b) 800 Meter Race In 03 Min. 45 Sec. In 4 Min. 45 Sec.
(c) Long Jump* 3.5 Meters (3 Chances) 3.0 Meters (3 Chances)

* Note: During long jump, if any part of the body of a candidate touches the starting line or finishing
line of length 3 Mtrs for Female candidate and 3.5 Mtrs for Male candidate (both marking line are
inclusive), it would be deemed as disqualification in long jump event. Candidate is required to jump and
clear distance prescribed for his/her i.e. 3 Mtrs for Female and 3.5 Mtrs for Male Candidate.

(d) Shot Put (7.26 Kg) 4.5 Meters (3 Chances) |  --m-meeee-
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4 Medical Standards Tests {consisting of Detailed Medical Examination (DME) & Review Medical
Examination (RME), if required}, to check the standards specified in Appendix-11, will be conducted only
in respect of candidates who have appeared in the Interview/ Personality Test. Candidates will either be
declared “FIT” or “UNFIT” in the Medical Standard Tests. Those candidates who are declared “UNFIT”
during Detailed Medical Examination (DME) will be allowed to undergo Review Medical Examination
(RME), provided they give their written consent by appending their signature on the intimation indicating
the reasons for being unfit. RME of candidates will be conducted in continuation of DME preferably on
the next day of DME.

(5) The Physical Standards Tests / Physical Efficiency Tests and Medical Standards Tests will be
conducted under the supervision of a Nodal Authorityto be appointed by the Ministry of Home Affairs.
These tests will be conducted at various centers to be notified after the results of the Written Examination.

(6) All candidates declared unfit during Detailed Medical Examination (DME) will submit their
consent for RME in prescribed proforma duly signed by the candidate and the same should be submitted
within 24 hours after he/she is informed of his/her unfitness in DME.

@) Candidates, who are declared qualified in the Physical Standards Tests/Physical Efficiency Tests,
will be called for the Interview/Personality Test to be conducted by the Commission. Further, the
candidates appeared in the Interview/ Personality Test shall be required to undergo MST (Medical
Standards Tests)/ RME (Review Medical Examination) as the Government or the appointing authority, as
the case may be, may prescribe. Candidates, who are declared unfit during Detailed Medical Examination
(DME) will be allowed to undergo Review Medical Examination (RME), provided they give their written
consent by appending their signature on the intimation indicating the reasons for being unfit. The
Interview/Personality Test will carry 150 marks.

(8) On reporting of female candidates for PST (Physical Standard Test)/PET (Physical Efficiency
Test), a self-declaration indicating about her pregnancy status shall be submitted. In case, if she declares
that she is not pregnant then she may be allowed to participate in the PST/PET. In case of false declaration,
all the risk for undergoing PST/PET will be of her own. If the female candidate declares that she is
pregnant before PST/PET, then a confirmatory pregnancy test to be done and in case she is found to be
pregnant, irrespective of duration of pregnancy, she may be declared temporarily unfit and her
appointment shall be held in abeyance until the confinement is over. The vacancy against which a woman
candidate was selected should be kept reserved for her. She will be re-examined for PST/PET six (06)
weeks after the date of confinement was over, subject to the production of the medical certificate of fitness
from a registered medical practitioner. If she is found fit in PST/PET & DME, she may be appointed to the
post kept reserved for and allow the benefit of seniority in accordance with the instructions of the
Government, as amended from time to time. In case female candidates are found negative for pregnancy,
she may be allowed to participate in the PST/PET.

It is further provided that the pregnancy and the temporary unfitness due to the same, will not be a
bar for her to appear in the Interview/ Personality Test along with other candidates as per the PT
Schedule finalized by the Commission and her absence from the Interview/ PT, will entail
cancellation of her candidature for the CAPF (ACs) Examination, 2026.

9) Universal Registration Number (URN) Profile and Common Application Form (CAF):

9.1 A candidate who is willing to apply for Central Armed Police Forces (ACs) Examination, 2026
shall be required to apply online and submit the requisite information and supporting documents
towards various claims, such as date of birth, category [viz. SC/ST/OBC/ EWS/Ex-Servicemen],
educational qualification, preferences of Services/Forces etc. as may be sought by the Commission
alongwith the Common Application Form (CAF). For detailed instructions for filling up the form,
the Notice for Central Armed Police Forces (ACs) Examination, 2026 may be referred. The failure to
provide the required information/documents alongwith Universal Registration Number (URN)
Profile,Common Application Form (CAF) and Exam Specific Form will entail cancellation of
candidature for the examination.

Note: The candidates should also note that no addition/deletion/any changes are allowed in the
Online Application Formin any circumstances once submitted.However, the Commission
provides a one-time facility for candidates to update or modify their Universal Registration
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Number (URN) Profile. Please note that any changes made to the URN Profile will not be
reflected in applications already submitted. The updated information will apply only to
applications submitted after the candidate has made the necessary changes and successfully re-
locked the URN Profile.

(9.2) The Commission shall provide a window of fifteen (15) days after the declaration of result of
written part of Central Armed Police Forces (Assistant Commandants) Examination, 2026. All the
candidates who qualified for the Physical Standard Test (PST)/Physical Efficiency Test (PET)
shall be required to mandatorily login to the portal (https://upsconline.nic.in ) during this
period and shall be required to update their details/educational qualification status (whether
appearing/appeared) alongwith proof of passing the requisite qualifying examination, and upload the
relevant documents as proof of their claim, failing which, such candidates will not be allowed to
participate in the further stages of this examination and no correspondence will be entertained
by the Commission in this regard.

Note-1:- In addition to the above Sub-Rule 9.2, the candidates (wherever applicable) are
required to update the Correspondence/Permanent Postal Address, Higher Educational
Qualification, Achievement in different fields (if any), Employment Details/Service Experience,
Details of the Service allocated on the basis of earlier/previous Central Armed Police Forces
(ACs) Examinations (if any),Preference of Forces for the current examination, Marital Status,
Parental Details, Debarment information, Earlier Examination details, OBC/EWS Annexure
(wherever applicable), socio-economic questionnaire, whichever is applicable and submit their
Online Application Form.

Note-2: Candidates who have uploaded the required documents/information at the time of
filling of Common Application Form (CAF) and have no further information to update/fill at
the time of updation window, are also required to loginmandatorily and finally submit the
Online Application Form after verifying the details and print Application Form, which is
required to be submitted at the time of PST/PET and also to generate the e-Summon letter/e-
Admit card for the PT/Interview.Failure to update the information will render the candidates
ineligible to participate in the further stages of the Examination.

Note-3: The candidates are advised to regularly visit the Commission’s website with regard to
further updates.

(10) The Interview/Personality Test would be conducted by a Board of competent and unbiased
persons who will have before them a record of the candidate’s curriculum vitae. The candidate will be
asked questions both in his/her own field as well as matters of general interest to test his/her
awareness and understanding. In broad terms, this will be an assessment of not only his/her mental
caliber but also his/her social traits and integrity of character. The Board would broadly assess the
candidate inter-alia in the following:

() PHYSICAL MAKE-UP
(@) Appearance
(b) Bearing
(c) Manners and Mannerism

(IGENERAL INTELLIGENCE, APTITUDE AND
INTEREST

(a) Ability to perceive, analyze and present facts and situation.

(b) Work related aptitudes, like discipline, empathyetc.

(c) Extra-curricular activities-participation in games, sports, debates etc.
(111) DISPOSITION

(@) Leadership, drive, determination, quick decision making etc.
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(b) Self-reliance.
(c) Ability to face stress and crisis.
(d) Courage-moral and physical.
(IV)BEHAVIOURAL ASPECTS OF PERSONALITY
(&) Inter-personal relations with superiors and subordinates.

(b) Commitment to values, integrity, secular and national orientation.

(11) The candidature of such candidates who do not qualify at the Physical Standards Tests/Physical
Efficiency Tests or Medical Standards Tests is liable for cancellation.

16. (1) After the interviewand receipt of the results of MST/RME from the Nodal Ministry, the candidates
will be arranged by the Commission in the order of merit as disclosed by the aggregate marks finally awarded
to each candidate in the Examination. The candidates who do not qualify the MST/RME will not be included
in the final merit. Thereafter, the Commission shall, for the purpose of recommending candidates against
unreserved vacancies, fix a qualifying mark (hereinafter referred to as general qualifying standard) with
reference to the number of unreserved vacancies to be filled up on the basis of the Examination. For the
purpose of recommending reserved category candidates belonging to Scheduled Castes, the Scheduled Tribes,
Other Backward Classes, Economically Weaker Sections and the Ex-servicemen against reserved vacancies,
the Commission may relax the general qualifying standard with reference to number of reserved vacancies to
be filled up in each of these categories on the basis of the examination.

Provided that the candidates belonging to the Scheduled Castes, the Scheduled Tribes, the Other
Backward Classes and the Economically Weaker Sections who have not availed themselves of any of the
concessions or relaxations in the eligibility or the selection criteria, at any stage of the examination and who
after taking into account the general qualifying standards are found fit for recommendation by the Commission
shall not be recommended against the vacancies reserved for the Scheduled Castes, the Scheduled Tribes, the
Other Backward Classes and the Economically Weaker Sections. However, this provision will not apply in
case of Ex-serviceman candidates who will be counted towards 10% reservation irrespective of the
merit/marks obtained.

Further, any candidate who after Medical Standard Tests (MST) is found not to satisfy the requirements as
per prescribed standards will not be appointed.

(2) While making service allocation, the candidates belonging to the Scheduled Castes, the Scheduled
Tribes, the Other Backward Classes and the Economically Weaker Sections recommended against unreserved
vacancies may be adjusted against reserved vacancies by the Government if by this process they get a service
of higher choice in the order of their preference.

(3) The Commission may further lower the qualifying standards to take care of any shortfall of
candidates for appointment against unreserved vacancies and any surplus of candidates against reserved
vacancies arising out of the provisions of this rule, the Commission may make the recommendations in the
matter prescribed in Sub-rules (4) and (5).

(4) While recommending the candidates, the Commission shall, in the first instance, take into account
the total number of vacancies in all categories. This total number of recommended candidates shall be reduced
by the number of candidates belonging to the Scheduled Castes, the Scheduled Tribes, the Other Backward
Classes and the Economically Weaker Sections who acquire the merit at or above the fixed general qualifying
standard without availing themselves of any concession or relaxation in the eligibility or selection criteria in
terms of the proviso to sub-rule (1). Alongwith this list of recommended candidate, the Commission shall also
maintain a Consolidated Reserve List of candidates, which will include candidates from unreserved and
reserved categories ranking in order of merit below the last recommended candidate under each category. The
number of candidates in each of these categories will be equal to the number of reserved category candidates
who were included in the first list without availing of any relaxation or concession in eligibility or selection
criteria as per proviso to sub-rule (1). Amongst the reserved categories, the number of candidates from each of
the Scheduled Castes, the Scheduled Tribes, the Other Backward Classes and the Economically Weaker
Sections categories in the reserve list will be equal to the respective number of vacancies reduced initially in
each category.

(5) The candidates recommended in terms of the provisions of Sub-rule (4), shall be allocated by the
Government to the services and where certain vacancies still remain to be filled up, the Government may
forward a requisition to the Commission requiring it to recommend, in order of merit from the reserve list, the
same number of candidates as requisitioned for the purpose of the unfilled vacancies in each category.
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(6) The Consolidated Reserve List so maintained shall be treated as confidential till the process of
recommendation(s) in terms of sub-rule (5) is finally concluded by the Commission.

Note: Reserve list is not a waiting list to cater to vacancies arising out of other reasons such as candidates
not turning up to join, being found medically unfit, left out on account of medical fitness for limited
services, resignation or any other reasons. The Commission will not take into account such vacancies for
release of Reserve list.

17. (1) ‘Rounding Off Marks’ and ‘Tie Breaking Principle’:-

The provisions relating to the rounding off of marks, wherever applicable, and the principles for
resolving cases of tie in scores shall be as prescribed below:

(A) RoundingOff Marks:

Marks obtained by the candidates shall be roundedoff upto two decimal digits, at all stage(s) of the
examination, by applying the standard rounding off principle, wherever applicable. Accordingly, while applying
the Tie Breaking Principles, the rounded off marks up to two decimal digits shall be considered for resolving all
tie cases.

(B) Tie Breaking Principle:

Q) If the marks in aggregate (Final Marks) are equal, the candidate securing more marks in the written
total will be ranked higher;

(if)  If the marks at (i) above are equal, the candidate securing more marks in ‘“Paper-I: General Ability &
Intelligence” will be ranked higher;

(iii)  If the marks at (i) and (ii) above are also equal, the candidate senior in age will be ranked higher; and

(iv)  Incases where a tie persists even after applying the above tie breaking principles, it will be resolved at
the discretion of the Commission.

(2) The form and manner of communication of the result of the examination to individual candidates shall
be decided by the Commission in their discretion and the Commission will not enter into correspondence with
them regarding the result.

18.  Success in the examination confers no right to allocation & appointment unless Government is satisfied
after such enquiry as may be considered necessary that the candidate, having regard to his/her character and
antecedents and certificates produced by him/her during the course of examination for the purpose of eligibility
as well as claiming any kind of benefit for reservation is suitable in all respects including medical examination
for allocation/appointment to the Service. The decision of the Government in this regard shall be final.

19. A candidate must be in good mental and bodily health and free from any physical defect likely to interfere
with the discharge of his/her duties as an officer of the service. A candidate, who after such medical examination
as Government or the appointing authority, as the case may be, may prescribe, is found not to satisfy these
requirements will not be appointed.

Note:In order to prevent disappointment, candidates are advised to have themselves examined by a Civil
Surgeon before applying for admission to the examination. Particulars of the nature of the Medical Tests to
which candidates will be subjected before appointment and of the standard required are given in Appendix-I1
to these Rules.

20. Service allocation in respect of finally selected candidates will be made by a Nodal Authority to be
appointed by the Ministry of Home Affairs on the basis of merit and preference for Forces to be indicated by the
candidates in the Online Application Form.

Alongwith the Online Application Form, scanned documents in support of date of birth, category [viz.,
SC/ST/OBC {OBC Annexure (for OBC category only)}], EWS {EWS Annexure (for EWS category only)} and
other requisite documents are required to be mandatorily submitted. Any delay in submission of the Online
Application Form or documents in support beyond the prescribed date will not be allowed and will lead to
cancellation of the candidature for the CAPF (ACs) Exam, 2026.

The Online Application Formand/or supporting documents sent through any mode other than the online
mode, as may be made available by the UPSC on its website, will not be accepted.

Note-1: The candidate is advised to be very careful while indicating preference for various Services/Forces.
No request for additions/ alteration in the preferences indicated by a candidate in his/her application will be
entertained by the Commission. The candidate is also advised to indicate all the Services/Forces in the order of
preference in his/her Application Form for which he/ she is eligible. In case he/she does not give any
preference for any Services/Forces, it will be assumed that he/she has no specific preference for those
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Services/Forces. If he/she is not allotted to any one of the Services/Forces for which he/she has indicated
preference, he/she shall be allotted to any of the remaining Services/Forces in which there are vacancies after
allocation of all the candidates who can be allocated to Services/Forces in accordance with their preferences.

21.1 A candidate will be eligible to get the benefit of community reservation only in case the particular caste
to which the candidates belong is included in the list of reserved Communities issued by the Central
Government. The candidates will be eligible to get the benefit of the Economically Weaker Sections
reservation only in case the candidate meets the criteria issued by the Central Government and in possession of
such eligibility certification.

21.2 The OBC candidates applying for CAPF (ACs) Exam, 2026 must produce OBC (Non-Creamy Layer)
certificate based on the income for the Financial Year (FY) 2024-25, 2023-24 and 2022-23 and issued on/after
01.04.2025 (after completion of FY 2024-25) but not later than the closing date of the application for Central
Armed Police Forces (Assistant Commandants) Examination, 2026.

21.3 If a candidate indicates in his/her Application Form for Central Armed Police Forces (Assistant
Commandants) Examination that he/she belongs to Unreserved category but subsequently writes to the
Commission to change his/her category to a reserved one, such request shall not be entertained by the
Commission. Further, once a candidate has chosen a reserved category, no request shall be entertained for
change to other reserved category viz. SC to ST, ST to SC, OBC to SC/ST or SC/ST to OBC, SC to EWS,
EWS to SC, ST to EWS, EWS to ST, OBC to EWS, EWS to OBC.No reserved category candidates other than
those who qualified each stage of the Examination on General Merit shall be allowed to change (on their
request or as decided by the Commission/Government based on the documents submitted by them) their
category from Reserved to Unreserved or claim the vacancies (Forces) for unreserved category after the
declaration of final result by the Commission. In case where such candidates do not qualify on General
Standard, their candidature shall be cancelled.

While the above principle will be followed in general, there may be a few cases where there was a gap
not more than 3 months between the issuance of a Government Notification enlisting a particular community in
the list of any of the reserved Communities and the date of submission of the application by the candidates. In
such cases the request of change of community from general to reserve may be considered by the Commission
on merit.

22. Candidates seeking reservation/relaxation benefits available for SC/ST/OBC/EWS/Ex-Servicemen
must ensure that they are entitled to such reservation/relaxation as per eligibility prescribed in the Rules/
Notice. They should also be in possession of all the requisite valid certificates in the prescribed format in
support of their claim as stipulated in the Rules/Notice for such benefits, by the closing date of the application.
A candidate of CAPF (ACs) Exam, 2026 will be eligible to get the benefit of the Economically Weaker Section
reservation only in case the candidate meets the criteria issued by the Central Government and is in possession
of requisite Income & Asset Certificate based on the income for Financial Year (FY) 2024-25 and issued
on/after 01.04.2025 (after completion of FY 2024-25) but not later than the closing date of the application for
Central Armed Police Forces (Assistant Commandants) Examination, 2026.

23. No person-
(a) who has entered into or contracted a marriage with a person having a spouse living, or

(b) who having a spouse living has entered into or contracted a marriage with any person shallbe
eligible for appointment to the Post of Assistant Commandant in the Central Armed Police Forces.

Provided that the Central Government may, if satisfied that such marriage is permissible under the
personal law applicable to such person and the other party to the marriage and there are other grounds for so
doing, exempt any person from the operation of this rule.

Dr. SUDEEPTA GHOSH, Director (P&C)



[¢TT |—@ve 1] T T TSI © T 35

APPENDIX-I
SCHEME AND SYLLABUS OF THE WRITTEN EXAMINATION
FOR THE POST OF ASSISTANTCOMMANDANTS

IN CENTRAL ARMED POLICE FORCES (ASSISTANT COMMANDANTS) EXAMINATION

(A) Scheme of Written Examination:-

The written examination to be conducted by Union Public Service Commission will comprise two papers:
(Paper 1-2 Hours duration and Paper-11- 3 Hours duration)

PAPER-I: GENERAL ABILITY ANDINTELLIGENCE -250 MARKS

This paper will be of Objective Type (Multiple Choice Questions) in which the questions will be set in
English as well as Hindi.

PAPER-II: GENERAL STUDIES, ESSAY AND COMPREHENSION-200 MARKS

In this paper candidates will be allowed the option of writing the Essay Component in English or Hindi,
but the medium of Précis Writing, Comprehension Components and other communications/ Language Skills
will be English only.

NOTE-1: Candidates should ensure that in Paper-I1 they write the Answers only in the Medium allowed by the
Commission for the different components as mentioned above. No credit will be given for answers
written in a medium other than the one allowed in the Paper.

NOTE-2: Candidates will be required to indicate the medium of writing the Essay Component in the Attendance
List and on the Answer Book. No credit will be given for the Essay Component if the candidate
indicates a medium on the Attendance List and on the Answer Book other than the one in which
he/she has written the Essay.

NOTE-3: There will be minimum qualifying marks separately in each Paper as may be fixed by the Commission
in their discretion. Paper-1 will be evaluated first and evaluation of Paper-11 will be done only of those
candidates who obtain the minimum qualifying marks in Paper-1.

NOTE-4. THERE WILL BE PENALTY (NEGATIVE MARKING) FOR WRONG ANSWERS
MARKED BY A CANDIDATE IN THE OBJECTIVE TYPE QUESTION PAPER:

(i)  There are four alternatives for the answer to every question. For each question for which a wrong answer
has been given by the candidate, 1/3" (0.33) of the marks assigned to that question will be deducted as
penalty.

(i) If a candidate gives more than one answer, it will be treated as a wrong answer even if one of the given
answers happen to be correct and there will be same penalty as above for that question.

(iii) If a question is left blank i.e. no answer is given by the candidate, there will be no penalty forthat question.
(B) SYLLABI OF THE WRITTEN PAPERS:-
PAPER-I: GENERAL ABILITY AND INTELLIGENCE:

The objective type questions with multiple choices in this paper will broadly cover the following areas:
#1. GENERAL MENTAL ABILITY

The questions will be designed to test the logical reasoning, quantitative aptitude including numerical ability
and data interpretation.

#2. GENERAL SCIENCE

The questions will be set to test general awareness, scientific temper, comprehension and appreciation of
scientific phenomena of everyday observation including new areas of importance like Information
Technology, Biotechnology and Environmental Science.

#3. CURRENT EVENTS OF NATIONAL AND INTERNATIONAL IMPORTANCE:

The questions will test the candidates' awareness of current events of national and international importance in
the broad areas of culture, music, arts, literature, sports, governance, societal and developmental issues,
industry, business, globalization and interplay among nations.
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#4. INDIAN POLITY AND ECONOMY::

The questions shall aim to test candidates' knowledge of the Country's political system and the Constitution
of India, social systems and public administration, economic development in India, regional and international
security issues and human rights, including its indicators.

#5. HISTORY OF INDIA

The questions will broadly cover the subject in its social, economic and political aspects. This shall also
include the areas of growth of nationalism and freedom movement.

#6. INDIAN AND WORLD GEOGRAPHY:

The questions shall cover the physical, social and economic aspects of geography pertaining to India and the
world.

Paper-11: General Studies, Essay and Comprehension:

Part A - Essay questions which are to be answered in long narrative form either in Hindi or English totaling
80 Marks. The indicative topics are modern Indian history especially of the freedom struggle, geography,
polity and economy, knowledge of security and human rights issues, and analytical ability.

Part B — Comprehension, précis writing, other communications/language skills- to be attempted in English
only (Marks 120) — The topics are Comprehension passages, précis writing, developing counter arguments,
simple grammar and other aspects of language testing.

APPENDIX-II

PHYSICAL AND MEDICAL STANDARDS FOR THE CANDIDATE FOR THE POST OF
ASSISTANTCOMMANDANTS IN THE CENTRAL ARMED POLICE FORCES

(1) PHYSICAL STANDARDS:

The minimum requirements for the candidate are as follows:

Men Women
Height 165 cm 157 cm
81 cm (unexpanded)
Chest (with 5 cm minimum expansion)
Weight 50 kg. 46 kg.

Not applicable

Note: The height and chest measurement of a male candidate and only height of female candidate will be measured
correct to one decimal in centimeter. For example, height will be measured and recorded as 165.2 cms. Any
candidate having height or chest measurement less than the prescribed minimum criteria as mentioned in
Appendix-11(A) of Rules for the post will be disqualified. For example, if minimum height requirement is 165 cms
then candidate having height 164.9 cms and less will be disqualified.

Moreover, the weight should be as per the height and age as mentioned in Appendix-11 (B).
(2) MEDICAL STANDARDS:
(a) Eye Sight:

Better eye Worse eye
(corrected vision) (corrected vision)
Distant vision 6/6 6/12
OR
6/9 6/9
Near Vision N6 N9
(corrected) (corrected)
With Glasses/LASIK Surgery*
Limits perr Refractive -4.00 D (including cylinder) Myopia
+4.00 D (including cylinder) Hypermetropia
Colour Perception-I11 (CP-111) by ISIHARA plates.
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* LASIK surgery correction is permitted subject to prescribed criteria as below:-

a) Age - 18-35 years
b) Axial-length - 21-26 mm.
c) Corneal-thickness 425 micron
d) Pre LASIK error - 6D
e) Post-operative - Should be stable
period refractive flap
f) Interval - 06 months (post-operative period mandatory)

(Candidate must have completed 06 months after LASIK surgery while considering for
recruitment in CAPFs).

(B) CARRYING ANGLE:
Carrying angle should not be more than 15° for male and 20° for female.
(C) EAR:
(i)Candidate should not have any degree of deafness or persistent ear discharge.

(i)Candidate should not have any other condition (congenital or acquired) like atresia of the meatus,
exostosis, neoplasm which is causing obstruction of ear passage and should not have history of
recurrent earache, tinnitus and vertigo.

(d) Nose: Candidates should not have DNS, atrophic rhinitis, tubercular ulceration, chronic sinusitis.

(e) Neck: Candidate should not have enlarged lymph nodes, thyroid or others welling of neck, inability to
extend the neck fully or any evidence of disease of spine or cervical vertebrae.

(f) Teeth: Candidate must possess sufficient number of sound teeth for efficient mastication. Candidate
should not have severe pyorrhea.

(9) Venereal Disease: Candidate should not have active signs of clinical VD.

(h) Chronic skin diseases: Candidate should not have chronic skin diseases like Leprosy,chronicdermatitis,
extensive PityriasisVersicolor, psoriasis, SLE etc.
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General Standards:

9)
h)

i)
)
k)

1)
m)
n)
0)
P)
Q)
n
)
B
u)

Speech should be without impediment i.e. no stammering.

The candidate should not have any indication of chronic disease like TB,any type of arthritis, high blood
pressure, Diabetes, Bronchial Asthma, any heart disease.

Candidate should not have perceptible and visible glandular swelling anywhere in the body.

Chest should be well formed, devoid of any abnormality like flat chest, Pigeon chest, with rickety
rosary defects. Heart and lungs should be sound.

Limbs, hands and feet should be well formed and fully developed and there shall be perfect motion of all
joints.

Should not have any old /mal united fracture of bones.

There should be free and perfect movements of all the joints.

Feet and toes should be well formed

Should not have congenital malformation or defects.

Should not bear traces of previous acute or chronic disease pointing to an impaired constitution.
Candidate should have no disease of the genito urinary tract.

Candidate should have no inguinal, scrotal swelling, any type of Hernia.

(Only for male) Both the testicles are in the scrotum and of normal size.

The candidate must not have knock knees, flat foot, and varicose veins.

They must be in good mental and bodily health and free from any physical defect likely to interfere with
the efficient performance of the duties.

(3) Candidate should not suffer from TACHYCARDIA (more than 100 pulse rate per minute) or
BRADYCARDIA (Less than 50 per minute).

(4) Candidate should not suffer from Hernia, hemorrhoids, condylomata prolapse rectum.
(5) Tattoo Clause:

(a) Content: Being a secular country, the religious sentiments of our countrymen are to be respected and

thus, tattoos depicting religious symbol or figures and the name, as followed in Indian Army are to be
permitted.

(b) Location: Tattoos marked on traditional sites of the body like inner aspect of forearm but only left

forearm, being non saluting limb or dorsum of the hands are to be allowed.

(c) Size: Size must be less than ¥4 of the particular part (EIbow or Hand) of the body.

Note:

1. Medical Examination will be conducted as per revised uniform guidelines issued by MHA
UO dated 20.05.2015 for recruitment of GO’s and NGO’s in the CAPFs & AR and Review
Medical Examination will be conducted as per revised uniforms guidelines for RME in CAPFs &
ARs for GO’s & NGO’s vide MHA UO No.E-32012/ADG (Med)/DME&RME/ DA-1/2020 (Part
File)/1166 dated 31.05.2021.

2. Candidates will either be declared "FIT"™ or "UNFIT" in the Medical Standard Tests.
Those candidates who are declared 'UNFIT" in the Medical Standard Tests will be allowed to
appear before the Review Medical Board preferably on the next day of Detailed Medical
Examination.
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APPENDIX-11 (B)

A **MALE AVERAGE BODY WEIGHTS IN KILOGRAMS FOR DIFFERENT AGE GROUPS AND

HEIGHTS**
Height in Age in years

CMs 18-22 23-27 28-32 33-37
156 44-54 46-56 47-58 48-59
158 45-55 47-57 48.5-59.5 49.5-60.5
160 46-56 47.5-58.5 49.5-60.5 50.5-61.5
162 47-58 49-60 50.5-61.5 52-63
164 48-59 50-61 52-63.5 53-65
166 49.5-60.5 51.5-62.5 53-65 54.5-66.5
168 51-62 52.5-64.5 54.5-66.5 56-68
170 52-64 54-66 56-68 57.5-70.5
172 54-66 55.5-67.5 57-70 59-72
174 55-67 57-70 59-72 61-74.5
176 56.5-69 58.5-71.5 60.5-73.5 62-76
178 57.5-70.5 60-73 61.5-75.5 63.5-77.5
180 59-72 61-75 63.5-77.5 65.5-80
182 61-74.5 62.5-76.5 65-79 66.5-81.5
184 63-77 64.5-78.5 66.5-81.5 68.5-83.5
186 63.5-77.5 65.5-80.5 68-83 70-86
188 65-79 67.5-82.5 70-85.5 71.5-87.5
190 66-81 68.5-83.5 70.5-86.5 72.5-88.5

Height in Age in years

CMs 18-22 23-27 28-32 33-37
148 34.5-42.5 37-45 38.5-47 39.5-48.5
150 36.5-44.5 37.5-455 39-48 40.5-49.5
153 38-46 39-48 41-50 42-51
155 38.5-47.5 40-49 41.5-50.5 43-52.5
158 40.5-49.5 42-51 43-53 44.5-54.5
160 41.5-50.5 43-52.5 44-54 45.5-54.5
163 43-52.5 44-54 46-56 47-57
165 44-54 45.5-55.5 47-58 48.5-59.5
168 45-55 47-57 48.5-59.5 49.5-60.5

e The body weights are given in this chart corresponding to only certain heights (in cms). In respect of height

in between, the principle of ‘Average’ may be utilized for calculating body weights.

e For calculating average weight beyond the heights tabulated, 0.71 Kg for every one cm of increase or

decrease in height may be added or subtracted respectively.
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APPENDIX-I

BRIEF PARTICULARS RELATING TO THE POST OF ASSISTANT COMMANDANTS TO WHICH
RECRUITMENT IS MADE THROUGH

CENTRAL ARMED POLICE FORCES (ASSISTANT COMMANDANTS) EXAMINATION

1. Qualified candidates will be allocated to one of the participating Forces, mentioned in the Rules
as Assistant Commandant and will be subject to the relevant Act of the Force. Appointments will be made
on probation for a period of 2 years provided that this period may be extended if the officer on probation
has not qualified for a confirmation by passing the prescribed departmental examinations. Repeated
failures to pass the departmental examinations within a period of 3 years will involve loss of appointment
or reversion to his/her substantive post, if any.

2. If in the opinion of Government, the work or conduct of an officer on probation is unsatisfactory
or shows that he/she is unlikely to become an efficient Assistant Commandant, the Government may
discharge him/her forthwith or may revert him/her to its substantive post, if any.

3. On the conclusion of his/her period of probation, Government may confirm the officer in his/her
appointment or if his/ her work or conduct has, in the opinion of Government, been unsatisfactory.
Government may either discharge him/her from the service or may extend his/her period of probation for
such further period as Government may think fit provided that in respect of appointment to temporary
vacancies there will be no claim to confirmation.

4. If the power to make appointment in the service is delegated by Government to any officer, that
officer may exercise any of the powers of Government described in the above clauses.

5. Scale of pay:

(i) Assistant Commandant- Level 10 - Rs.56100-177500
junior scale

(ii) Deputy Commandant - Level 11 - Rs.67700-208700

(iii) Second-In Command* - Level 12 - Rs.78800-209200

(iv) Commandant** Level 13 - Rs.118500-214100

(v) Deputy Inspector General-  Level 13A- Rs.131100-216600

(vi) Inspector General Level 14 - Rs.144200-218200

*called AIG/Commandant in CISF.
** called AIG/Commandant (SG) in CISF

6. During the period of probation an officer will undergo training of professional courses in respective
Academy of the Forces. In addition departmental examination if any, will also have to be passed during the period
of probation.

7. In cases, he/she does not pass the end-of the course test at the Academy, the first increment will be
postponed by one year from the date on which he /she would have drawn it or up to the date on which under
the departmental regulations, the second increment accrues, whichever is earlier.

8. The seniority amongst direct recruits, inter-se shall be determined by adding together the marks obtained
by them in Central Armed Police Forces (Assistant Commandants) Examination conducted by the Union
Public Service Commission, and the Professional Training Course conducted in the Academy of the respective
Force in the ratio of 50:50.

NOTE-1. Probation Officers will start on the minimum of the scale of pay Assistant Commandant and will
count their service for increments from the date of joining.

NOTE-2. It should be clearly understood by the probationers that their appointment would be subject to any
change in the constitution of the posts of Assistant Commandant in the Central Armed Police Forces which the
Govt. of India may think proper to make from time to time and that they would have no claim for
compensation in consequences of any such changes.
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NOTE-3. It should be clearly understood by the probationers that the promotion, if any, on their turn, will be
available only to those who fulfill the conditions of eligibility criteria provided in the respective Recruitment
Rules of the posts.

NOTE-4.The probationers are required to execute a bond to the effect that he / she shall not resign the service
before completion of scheduled period prescribed by the force from time to time. In case of resigning prior to
completion of the scheduled period, he/she shall refund the cost of training fixed by the Forces from time to

time.
APPENDIX-1V
APPENDIX -1V (A)
PROFORMA OF CERTIFICATE FOR EMPLOYED OFFICIAL
1. It is informed that Shri/Kum./Smt. .................... working as ................. (Rank) in....cooovvvivenan o (Unit/
Office) has applied for the postof .................... as advertised BY......cccocvriiriinien (name  of
recruiting agency) vide Advt. No....................... dated ............
2. | hereby, with the information available, certify in respect of Shri/ Kum./ Smt.............cccccovevnnnnens (Name)
NOwoviiiiiens (Rank), as follows :-

i. He/ She will be completing the prescribed period of engagement of .........c.ccocveie ceenenin. Years (in words)
for acquiring Ex-servicemen status, subject to fulfillment of other conditions, on ............. (date).
Shri/Kum./Smt.................. shall comPIEte ........cccvevviriiiriiiiecee e years of service (in words)
on the date of No Objection Certificate and ...........ccocooeiriniiiineieee, years of service (in words)

at the time of leaving of military service.
ii. He/She will be released on selection to the post.
Commanding Officer
(Signature)
Place:

Date:
Office Seal

APPENDIX -1V(B)

FORM OF UNDERTAKING TO BE GIVEN BY CANDIDATES APPLYING FOR CIVIL POSTS
UNDEREX-SERVICEMEN CATEGORY

I understand that if selected on the basis of the recruitment/examination to which this application relates,
my appointment will be subject to my producing documentary evidence to the satisfaction of Appointing
Authority that | have been duly released/retired/discharged from the Armed Forces and that | am entitled to the
benefits admissible to Ex-servicemen in terms of the Ex-servicemen (Re-employment in Central Civil Services
and Posts) Rules, 1979, as amended from time to time.

2. | also understand that as per DoPT OM No0.36034/1/2014-Estt.(Res.) dated 14.8.2014, if | apply for various
vacancies before joining any civil employment, | can avail of the benefit of reservation as Ex-servicemen for
any subsequent employment provided that to avail of this benefit, as soon as | join any civil employment, |
should give self-declaration/undertaking to the concerned employer about date-wise details of application for
various vacancies for which | had applied for before joining the initial civil employment, in respect of
vacancies which are filled on direct recruitment and wherever reservation is applicable to the Ex-servicemen.

Signature of the candidate
Place:
Date:
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